IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERA3AD BENCH

AT HYDERABAD

O.A.NO.578/94 _ Date of Order: 30,1,95
BETWEEN : i
M.Subba ﬁeddy ' .. Applicant,

AND

1, The Chief General Manager,
Te lecommunication (Te lecom), -
Hyderabad, ' ' ‘

2. General Nanager, Teiecommunication,
Guntur,

3. Telecom District Engineer, Ongole,

4, The Assistant Engineer, Telecom,
M/M,, MICE, Nellore, .. Respondents,

counsel for the Applicant .. Mr,P,Krishna Reddy

Counsel for the kespondents v Mr N,V Re

CORAM:

HON'BLE SHRI A,V,HARIDASAN : MEMBER (JUDL,)

HON'BILE SHRI A.B,GOKTHI : MEM3ER (ADMN,)
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0.A.No,578/94 ' : Date of Order: 30,1, 95

X As per Hon'ble Shri A,¥.,Haridasan, Member (Judl.)} X

The applicant is aggrieved by the abrupt
termination o his services by order dated 28,3,94 without
conducting én enqgquiry and without even issuing him a notice,
The applicant who commences casual service in the year 1986
was conferred temporary status,w.e,ff”ia,lz.é9g}n accqrdancé
with the scheme the applicant was eligible for absorption.
The te:minétion &f his services without giving any notice or
any opportunity was illegal, arbitrary and unsustainable,
Therefore,_the applicant prayed that theimpugned order dated
28,3.94 of the Telecom District Engineer may be set aside and
the respondents be directed to reinstate the applicant in
service with all consequential benefits including continuity

of service, backwages and other penefits,

2. The respondents in their reply statement have
gontended that the abplicant was only a casual mazdoor with
temporary status and his services were,términated for the
production of a bogus certificaté%EEEEWay Electrification
P&T Madras, It is contended by t;; respondents that the
services of the applicant Gould under these circumstances

be terminated without 'issuing a notice and without conduCting

an enquiry as he was only a casual mazdoor,

3. .Heaqﬁ learned counsel for both the parties. The
fact that the applicant was a casual mazdoor with temporary
status and that his services Were terminated without holding
an enguiry and without even giving him an opportunity to be
heard iare not-in dispute, In accordance with the scheme
for grant of temporary status and regularisation to the

casual mazdoor of Telecom Department the services of a
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Copy to:~
1. Thq Chief General Manager, Telaecommunication(Telecom), Hyd.
2. General Manager, Telecommunications, Guntur.
3. Te=lecom District Snginesor, Gnoola.
4. The Assistant Enginesr, Télecom,_ﬂ/w., MTCE, Nellore,
S. 0One copy to Sri. P.Krishna Reddy, advocate, CAT, Hyd.
EPRRETY .
6. 0One copy tu Sri. N. V.‘DagéhsaawdQ&&BQS ., CAT, Hyd.
7. Ona copy to lerary, CAT, Hyd.
8. Onae Spara copy. T
N TR : ‘
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casual mazdoOor who waS obfzfgbd'temporary status can be
terminated en misconduct only after holding anencuiry and
upwarding a reasonable opportunity to defence himself, &
Obviously and admittedly this has not been done irn the
case of the applicant. We are of theconsidered view that
the impugned.order dated 28,3,94 has to be set aéide as
illegal, .Since the applicant was only a casual mazdoor we

are of the view that he not be entitled to -any backwages,

4, In the result, the OA is allowed in part. The
impugned order dated 28,3,94 termindting the services of

the applicant is set aside and theurespondentsiggggl re~engage
the applicant for casual service within a perios of 15 days
from the date of communication of this order. However it

is made clear that this order will not preclude the respondents

[‘\E_qdr—ﬁuféfu d,es,o
taking action against the applicant ape if ne:essa%y in

accordance with law, There shall no order as to costs,

{A,V,HAR IDASAN )
Member (Bdmn, ) 7 ‘ ~ Member (Judl,)

Dated : 30st January, 1995 | C jf'

(Dictated in Open Court)

* By Repisrn )
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IN THE CENTRAL ADMINIZTRATIVE TﬁIﬁﬂNmL

HYDERABAD BINCH

THE HON'BLE MR.A.V.HARIDASAN : MEM3EZ?(C)

AND

THE HON'BLE MR.A.B.GORTHI  : MZ[TT30.)

. Lt

DATED : %ﬁ)/ér '
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Admitted and Interim dirsctions
issued ’
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Disposed of with Directions

'Dismissed
Dismissed as withdrawn
Dismissed -for Default.

Rejpcfed/ﬂrdered

: /,/Nﬁ/qrder as to costs.
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